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CoNTRAL I TISLASIVE TRIBUNAL, LUCKNOW BENCH

LU CKNOW

O.a.No, 486/91

£ Vijai Xumar Iripathi &pplicant
Shri R.V. Tiweari Counsel for Applicant.
Vefgus
Union of India & others ~espondents,
Dr. Dinesh Chandra Counsel €or Regpondents.

Hon, Mr, Justice U.C.3rivastava, V.C.

Hon. Mr. A.z.vD2rthi, Adm. rlember,

(Hon. MNr, Justice U.l.SCivastava,V.C.)

The applicint has approached the Tribunal

-

i, ainst the order dated 1,12.91 pasced by Sub Jivisional

¢}

I spector, Post of ice Ffaizabad terminating the services
o. the aporlicant on the grounds that theorder isg
violative of princijles of natural justice and violative
oI w»iticie 311(2) of the Constitution of India armd

that no opportunity of hearing wes given to him which

was a muct and could not héeve been denied on che basis

Of sxecutlve instructions. It &p ears that on account

of rz@signation of one Shri Mahango Ram, E...D.éde On

the Employment Exchange was approached to spénsgor the

three names and not morz than five persons for the post
Of Extra Depaztmental Delivery Agent.lhe apslicant was
enceged to work on 2€,.3.921 ana acwording to the

resp.-~cgnis, in order chat work may ¢o on till a rsgular

-

appointment co.1ld be made the apslicrnt we. enuaisd to

Wwork as s.D.D.c.e Achfora on 20.3.91.The Zmplo.ment
r
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ixchange .orwarded the names 0of 5 candicates were sent

and che applicant's name did not include in it and only

two candidates sent their appliceestions.As the applicants

were less than three a notification was issued through
public advertisement and 6 candicates including that of

the applicant applied. All the above applications were

sent to the Mail Ovegrseer for verificatio-n and return

and they were received duly vzrifieg on 18.11.91.Thereafter
Senior Superintendentof Police, Faizabad on 15.12.91

was addressed for vzrification of the character anc
antecedents of the candidates and the arrangenent mace

earlier was dispensed with resulting in the termination

0f thz service of the applicant vide order <ated 1.12.91.

2. rthe griev=nCe of the apnslicant is that the apslicant's

e

services hav:z been dispens=d with in order to provide

S

substitute appoointment £0 some other person and not for

that n> regular ap-ointment has been male .
3. Facts make it clesar that the applicant wsas

ap sO0inted 1in time gagérrang@nent and vacancy was permanent
for which >t:ers wers appointed in accordance with rules,

After failure from th e Bwploymert Exchande public

notification was issued and the apjylicant was one of them
and police verification was must before appointment and
nefore the receint of report the applicant's services

L.re terminated.
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In case no aporointment has been made, the

ap>licant will be aprointed and during the period

he did not work, he will not be paid wagss and he may

be trcated continuous . Phe benefit of continuous
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working will be given fer consideration of his name for
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Observations the application is disposed of finally.
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